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consequences of whatever mismanagement
they might have been responsible for. So,
I shall certainly see that whatever investi-
gation are necessary are also ensured.

Now, however ‘sympathetic I may be
regarding the problem of wagon manu-
facture, all the units that we have now
under us are enough to ensure, if they
work well, and to meet the requirements
of the railways. In fact. I 'am afraid we
will be short of orders and we have to
look for export orders also. The parti-
cular unit which my hon. friend Shri
Shastri referred to,—I may say that I am
sometimes very helpless becausz after
taking action under the Industries (Deve-
lopment and Regulation) Act, the people
can rush to the court and bring an injunc-
tion against me from even taking over. I
think I have reached that stage when 1
shall be able to take it over and run it and
put it on its rails.

My friend has also said that it is no
use pationalising it 1f yon cannot lock
after it. I entirely agree with him.
Nationalisation is not often a solution un-
less you are able to work it better than
these people who had worked it before.
I assure him that this unit has not been
nationalised merely because of dectrinaire
purposes. Under these cirsumstances, we
have no altermative but to take it over
and run it properly. I have assured the
House that we have taken care to see that
the management prospects have been look-
od after very clearly before we took the
decision of taking it over.

SHRI D.N. TIWARY:
terests.

SHRI T. A. PAL: Yes; the consumer
interests have also been taken care of.
They said that because the wagon indus-
try was allowed to get into difficulties;
the price of wagons which was Rs. 39,000
n 1968-69 is mow Rs. 79,000.

Consumer in-

The Constitution of the wagon authority
is well under way and we hope not only
to press with the Railways but with
others for orders to see that all these
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wagon units are given enough work. The
price, at the present moment, is Rs. 79,00
with possible escalation also. The decision
to postpone bying wagon could affect ‘in
many ways, but merely because we have
taken it over, I assure the House that
our costs are not going to be more.

MR. DEPUTY SPEAKER: The question
is '
“That the Bill be passed.”

The motion was adopted.

15.46 hrs.

ALCOCK ASHDOWN COMPANY
LIMITED (ACQUISITION OF UNDER-
TAKINGS) BILL

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI): I beg to move*:

“That the Bill to provide for the
acquisition of the undertakings of the
Alcock Ashdown Company Limited for
the purpose of ensuring rational and
co-ordinated development and production
of goods essential to the needs of the
country in general, and defence deparr-
ment in particular; and for matters
connected therewith or incidental there-
to, be taken into consideration.”

MR. DEPUTY-SPEAKER: Motion
moved:
“That the Bill to provide for the

acquisition of the undertakines of the
Alcock Ashdown Company Linited for
the purpose of ensuring rational and Co-
ordinated development and production
of goods essential to the needs of the
country in general, and defence depart-
ment in particular, and for matters con-
nected therewith or incidental thereto,
be taken into consideration.”

PROF, MADHU DANDAVATE (Raja-
pur): The Alcock Ashdown company is
an 86 years old company and it has been
decided to take it over. It is a welcome
decision. But unfortunately right decisions

*Motion with the recommendation of the President.
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are always delayed decisions and as a result
whatever advantage can accrue if things
are done in proper time is lost. This
particular company has been making pro-
fits till 1965. After that they staited in-
curring losses. In 1971 it was closed
down. The Engineering Mazdoor Saba,
which is the representative organisation in
this particular kind of enginecering indus-
try, has submitted a number of memoranda,
One memorandum indicates that in the
various books of account of the old com-
pany there is reference to Rs. 3.5 crores
of orders. If orders worth so much were
placed on this company, there was obvi-
ously a lot of expectation from this com-
pany. Quite a substantial part cf these
booked orders related to the Defence de-
partment, that indicates that this company
was defence-oriented. Therefore, many of
us insisted that the Government should take
an early action. But unfortunately time
was allowed to lapse as a result a number
of workers of this particular undertaking
who had agricultural roots, have left to
join agricultural activities in the intzrland.
Some of the competent members of the
supervisory staff who have considerable in-
terest in this particular undertaking and
have established their worth have taken up
assignments in some other companies and
we have thus lost competent and expert
personnel which would have been avail-
able to this company.

Therefore, we insisted that it should be
taken over early. So many legal com-
plications were placed before us and Shri
H. R. Gokhale, the Law Minister, gave
his advice. In spite of that action was
delayed. I have pointed out the difficul-
ties that have been created as a result of
the delay in action.

Now, we are told that at the time of
acquiring this  undertaking Rs. 1 crore
will be paid. When Mr, Limaye raised
this question at the introduction stage the
Minister assured that he would spell
out the details. The Minister should now
spell out the details of this Rs. 1 crore.
It appears we are putting a premium or
bad management. It seems to be the
equation in this country that nationalisa-
tion of those industries has to be Lrought
about where there is corruption, mis-
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management and other complications, I
do not feel that nationalisation should
mean nationalisation of losses, of corrup-
tion, of fraudulent practices and of mis-
management. Once they have taken a
decision let them ensure healthy deve-
lopment of labour relations,

In clause 3 of this Bill it says: “from
the appointed day the undertaking of the
company shall, by virtue of this Act, be

transferred and would vest in the Cen-
tral Government.” I would like the
Minister to  clarify that f{rom the

appointed day the undertaking of the
company which would include “owner-
ship, management and control” would
vest with the Government. If it is
amended that way probably the scope
of the Bill would be wideaed.

When it is taken over, there is no
guarantee that the workers will have a
voice in the running of the undertaking
and, therefore, on the board of manage-
ment, there should be representatives of
workers who should be elected by secret
ballot. 1If this is done, the workers would
get adequate representation in manage-
ment,

What will happen to those supervisory
staff as well as the ordinary labour
who were connected with this industry and
who have lcft this industry and gone over
to some other industry? It may happen
that after this company is taken over,
some members of the old staff may join
this particular company at a later stage.
This company should be controlled and
directed in such a manner that when the
old employees seek to join this under-
taking at a later stage all the facilities
that were extended to them should be
made available to them,

We are told that the Bank of Maha-
rashtra and the State Bank of India,
which were the creditors, went to the
Bombay High Court and insisted that
this particular undertaking should be
liquidated. It was then handed over to
the liquidator and the High Court has
already given a decision and as per the
decision the liquidator has called for
tenders for auction of the property of this
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company. This is another complication.
So, they should take proper precaution to
sec that the entire machinery is avail-
able to the new management. It should
‘be modernised and streamlined.

If the old employees are allowed to re-
‘turn, as suggested by me, and if there is
proper labour  representation on the
board of management, I think this com-
pany will be able to play a constructive
role and the Government will be able to
run this undertaking in a better manner
with better participation of workers in
the\ affairs of this undertaking. If all
this is done I am sure this company will
be able to contribute its  share to the
developmental activities as well as to the
defence-oriented activities,

SHRI P. R. SHENOY (Udipi):
decision to take over Alcock Ashdown
Company Ltd. is welcome. This com-
pany was engaged in ship repair, boat-
building and construction of marine
engines. After the Bombay High Court
ordered the liquidation of this company,
there is no production activity at all. I
am sure after it is taken over, production
activities will revive.

This Bill should have been introduced
‘years ago. Everybody knows that when
a matter goes to court and the court
orders the winding up of a company,
the liabilities of the company will go up,
the management will put forward fulse
claims and the construction activity will
‘step during the pendency of proceedings.
I am told the liabilities of the company
run into crores and includes amounts
due to public financial institutions,
nationalised banks and also arrears of
wages to the workers. In the light of this,
we have to see whether the amount fixed
for payment to the company is adequate.
It is ‘no good saying we have acquired a
company for very low compensation if the
liabilities I have just mentioned are not
met in full. The shareholders or manage-
ment need not be paid any compensa-
tion, but at least the dues I have men-
tioned above should be fully met. In
this light, we should see whether the
amont of Rs. 1 crore fixed is adequate. If
‘the value of the assets is more than
Rs. 1 crore and if the liabilities to credi-
tors is also more than Rs. 1 crore, it is

Sir, the
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the duty of the Government to increase
the compensation,

SHRI S. P. BHATTACHARYYA
(Uluberia): Sir, I support this Bill, but
we should see whether the payment of
this amount of compensation is justificd.
Upto 1965 both Burn & Company and
Alcock Ashdown were running profitably.
Afterwards, they began running at a loss.
What is at the root of this? Is there
any attempt purposely to destroy these
industries by foreign interests? If that be
so, we must see to it that we do not pay
for the sabotaging activity of those per-
sons.

16 hrs.

Coming to the workers, when the Gov-
ernment take over a concern, they should
set an example by giving justice to the
working class. As the Minister has very
rightly stated, thev are the real producers
of wealth, So, the Minister should take
them into confidence and see to it that
their interests are not affected by the
taking over, because it is only the con-
tented workers who can help you get over
the difficulties so that the factory can
start production soon. As Shri Madhu
Limaye mentioned, Government should
try to get the full co-operation of the
working class so that this undertaking can
start functioning soon. With these words,
1 support the Bill,

16.01 hrs.
[Surl K. N. TIwaRrY in the Chairl

SHRI RAJA KULKARNI (Bombay—
North-East): Mr. Chairman, the take
over of Alcock Ashdown Company by
Government through acquisition i3 no
doubt a right “step. This company was
functioning very well but somehow or
other, mainly due to mismanagement, it
wag closed down in January 1971. Since
the products of this company are needed
for defence, the workers and public of
Bombay were demanding {or a long time
the take over of this concern in the
national interest, 1In fact, this company
should not have been allowed to stop
production three years ago. Govern-
ment came into the picture only when an
auction was about to take place. In
January 1972 the High Court ordered
the winding up of the concern and one
of the secured creditors made an applica-
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tion for liquidation and auction of the
factory. It is only then that the Govern-
ment decided to take over the concern,
which was the demand of the workers all

along. This decision is no doubt wel-
come.
While welcoming this step, [ would

like to point out one or two lacunae in
the measure. There are cmployees who
have served this concern for the last 20
or 30 years. What happens to their em-
ployment. Will they also be taken over
along with the other equipments and
assets of the company? That is not made
clear in the definition of *establishment”.
Even if it is not implicit in clause 4, 1
would like to say that an assurance is
needed by the Minister on behalf of the
Government that along with the equip-
ments and assets, the Government would
be prepared to take over the services of
all the workmen who were on the register
of the company on the date of closure of
the company, namely, January 1970.
Also, even if the Government asks the
company to do so, will it pay the workers
for their past services? The claims of
the workers have accumulated. I am told
that even regular wages for a period of
one year is pending, amounting to about
Rs. 45 lakhs or 50 lakhs. I do not know
whether the Government is prepared to
take over this liability to the workers.
On behalf of the thousands of workers of
Alcock Ashdown Company I request that

an assurancc be given that their past
services will be counted and that they
will be taken in with their past services

and that the arrears due to them in the
form of wages will be paid. Their pro-
vident fund accounts are to be kept up-
to-date. Their gratuity account has to be
kept up-to-date. Tt is to be assured that
their gratuity account is also safe. The
bonus which was declared in the past
but not paid to the employees and the
contribution to the Employees State In-
surance are also to be assured and paid.

All these claims of the workers need
to be assured by the hon. Minister if
the undertaking is to be made a success
with the cooperation of the employees.

Secondly, the lacuna or the defcct that
we sec in a good action is about the man-
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agement that has to come up now. In.
clause 8 which deals with the future set-
up of the management, on behalf of the:
Government, nothing has been stated:
about the workmen, The Government
should make it quite clear. In the process-
of passing this Bill, the future set-up,
the character, of the management should:
be made quite clear, whether the Gov-
ernment wants this to be established as a.
new Company, an independent Company
a Public Limited Company or whether
the Government wants to make it as a
division of the Mazagaon Docks or some-
thing else.

We would like that workers should be -
associated. Even the workers have made
a demand to the Government. They have
in a deputation met the Minister saying:
that they are prepared to take over them-
selves, form an association, and they have
also said that they have got techmical ex-
perts to run the whole undertaking, Why
not the Government consider the pro-
posal given by the workmen that they
would like to run it on behalf of the
Government through a cooperative of
workmen and that the management should
be handed over to them?

I would then come to another impor-
tant point about the compensation fo be
paid, that is, an amount of Rs. 1 crore.
I agree with the suggestion that this
amount needs to be spelt out; it needs to
be detailed out. What are the consider-
ations on the basis of which the Govern-
ment has come to a conclusion that Rs. 1
crore is a reasonable amount? One does
not know. If it is on the basis of thc book
value of the fixed assets, well, it is known
that the book value of the fixed assets.
in 1973, is  estimated at  about
Rs. 40 lakhs only. The last balance-
sheet of 1969 showed the book value of
the fixed assets as Rs. 56 lakhs. In 1973,
it is estimated at only Rs. 40 Jakhs. Now,
if Rs. 40 lakhs is the book valuc of the
fixed assets and the current assets are
practically liquidated from Rs. 3 crores
and odd to hardly Rs. 40—50 lakhs or so,
definitely, Rs. 1 crore compensation to
be paid is on the high side.

Then, the Government also says in
sub-sections (2) and (3) of clause 7 that
in paying off this amount of Rs. 1 crore,
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they are depositing this amount of
Rs. 1 crore which is by way of compen-
sation to meet all the liabilities. Here,
the Government must take the Parlia-
ment into confidence about deciding the
reasonability of Rs. 1 crore. Through
papers and other things, it is known that
the liabilities of this Company, both
secured and unsecured, are more than
Rs. 3 crores. About Rs, 3.37 crores are
the total liabilities and most of them are
secured liabilities. There also. two banks,
the Bank of Muharashira and the  State
Bank of India have given loans. Bank of
Maharashtra—Rs. 60 lakhs and State
Bank—Rs. 110 lakhs, Now, if Rs. 1
crore is to be paid, then what is the Gov-
ernment going to do about the liabilities
to these two financial institutions belong-
ing to Government? This is all that is
needed and I, therefore, would request
that a detailed account of thc reasonable-
ness of paying Rs. 1  crore should be
given by the Minister.

With these observations, I support the
Bill.

SHRI D. K. PANDA (Bhanjanagar): Of
course, I welcome this Bill because it is
a complete acquisition of the Alcock
Ashdown Company.

The point that agitates every thinking
man in India is this. As far as the Alcock
Ashdown factory is concerned, it was
giving profits, but, after sometime, when
Mr. Haridas Mundhra entered—he has
‘been controlling more than 70 per cent of
the shares—because of the frauds played
by him and others who were in manage-
‘ment and who were in administration, it
‘has been brought to this ruinous condi-
tion and now everything has been eaten
away by such managers.

As far as the workers’ union there, they
"have once sent a report on the basis of
which I raised a question here that when
there is so much mismanagement, why
the Government should not appoint a
commission of inquiry to inquire into
the mismanagement and misappropri-
ation, After that, the previous Minister
just appointed one commission and that
.commission was only called upon to in-
quire into the fall in production, nothing
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beyond that. At that time also, all these
mischievous moves of Mr. Haridas Mun-
dhra who was controlling the major shares
have been brought to light and several
representations were sent by our union
there. Inspite of that, the Governmeat
did not take any further action and, there-
fore, he got the advantage of cating away
more and more and harvested rich profits.

Now , as far as the
want to lay stress on one point and I
fully support some of the members of
the Treasury Benches who have said that
actually nothing need be paid. 1 want
to know to whom it should be paid. It
is said that this Rs. 1 crore will be kept
in deposit to the credit of the company.
Who represents that company? Herc,
certain facts will clarify that it is not
justifiuble to give a single copper, But, as
under the Constitution, some compensa-
tion has to be paid, it may be reducad to
Rs. 1000 which may be given to the ordi-
nary share-holders who were rever in the
management and who were never in  the
administration. i

compensation, I

You will kindly consider one aspect.
Here, since almost February 1971, this
company had no validly appointed Board
of Directors because one Mr, ‘jopala-
krishnan died in or about 1970, one Mr.
A. K. Roy resigned in Jonuary 1971,
Mr. Abdul Latiff Hazra Khan resigned in
February 1971 Mr, B. P. Mody was not
validly appointed and Mr. X, Tapuriah
resigned in March 1971. So, only Mr.
Haridas Mundhra rzmained and be
appointed one Mr. M. C. Lakhotia, to
conduct the affairs in October 1970 with-
out any remuneration. Therefore my
point is, to whom it has to be paid? If
at all we are to benefit by nationalisation
what we have to do is, we have to create
some sense of confidence among the
people, to get more and more of support
in favour of nationalisation. That feeling
needs to be created, Sir, Share holders
are there out of whom more than 75 per
cent is controlled by Haridas Mundhra.
He has played a fraud and he got all the
benefits. Now, there is another thing
here. There is not even a properly,
legally, validly, constituted Board. Who
is to get this money, Sir? Who is to take
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this compensation or this amoant? There-
fore, my submission is this. Nothing has
to be paid. There should be only formal
payment of Rs. 1,000 to those share-
holders simply to  avoid the constitu-
tional difficulty. Only they can be paid.
1t should not be for such of the share-

holders who should never have been in
administration. They are ordinary share-
holders.

The second point which I want to men-
tion is about the loans of Mr. Mundhra. I
will quote one or two instances. On one
occasion he took loan of Rs. 35,000, This
amount of Rs, 35,000 has not becen paid.
On another occasion he took another loan
of Rs. 1.50 lukhs. As I have no time I
am not giving details of all the loans
taken. I am giving only certain instances.
Very many times hc has taken loans and
under his influence so many other per-
sons were given loans. There must be
some provision in the Bill to recover all
those loans which were illegally taken
and which have been given to persons
related to Mr. Mundhra and so on,

Regarding viability, I would say, this
is quite profitable, because, till 1971
February, though technically one

may say closed, yet, it has not been closed.
It was working upto 1971 February. Those
workmen who were there should be re-
employed,

Thirdly what I demand from the
Minister is this. Those very officers who
have been conniving with Mundhra, who
have allowed money to be taken, who have
ignored all the rules and regulations, who
have committed fraud, should not be
taken, they should be turned down. They
should not be given any chance or oppor-
tunity to be there in the management.
The management should be rid of those
persons. They have eiverted some finance
fllso in the name of purchasing or receiv-
ing some goods. They have paid advances
to the tune of not thousands but lakhs.
Absolutely no goods have been received.
They were all done at the instance of Mr.
Mundhra.  Efforts should be taken to
re:‘:lise such amounts, These are all the
things which I wanted to mention.

Then, Sir,. ..
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MR. CHAIRMAN: Your time is over.
Please conclude. ’

SHRI D. K. PANDA: I am giving only
main points. I am not intervening saying
this amendment should be accepted or that
amendment should be accepted.

MR. CHAIRMAN: The time to your
party is over. Please conclude.

SHRI D. K. PANDA: I am concluding.
Regarding unemployed workers they have
to be re-employed immediately.

MR. CHAIRMAN: How many times 1
have to say? Please conclude. Shri B. V.
Naik. I have called the ncxt speaker
please.

SHRI D. K. PANDA: 1 am concluding,
Sir. There should be a joint committee
composed of the workers within three
months.

There should be some arrangement for
forming a joint committee of workers and
Government so that from the shop level
to the top level there could be proper
management and they should be conduct-
ed in such a way that they have a right-
ful place to play their role.

Finally, what 1 want (o say is this.
Salaries and provident fund amount have
also been caten away by these officials and
also by Shri Haridas Mundhra.  There-
fore, the responsibility to pay the salaries
and provident fund amount all other
arrears that are due to them should be that
of the committee.

SHRI B. V. NAIK (Kancra): Mr.
Chairman, Sir, I bhave heard the bricf
specch made by the hon. Minister on the
taking over of Alcock Ashdown and
Company from the previous management.
More and more I see the happinings, 1
have a fecling that there are no defined
economic laws in operation in this country.
We have, after 1966 Industrial Policy .Re-
solution, accepted the pattern of mixed
economy. But, if we take a sort of an
objective look at the economic map of our
country, it looks more like bazar econo-
mics—the economics of the Indian bazars
rather than the mixed economy. Why I
say is this. When we sce the autonomy of
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the private sectors or the public sector
limited companies, the whole autonomous
body—corporate  company-—comes into a
disrepute or comes to grief. Again a

termandous amount of pressures js ex-
ercised on the Government and the
Government again has to foot the bill.

They have nationalised the banks. There
are definite responsibilities of the bankers.
The hon. Minister and the Ministry of
Banking know it very well as to the
collateral security and others that the
bankers should be able to enforce from
their clients. I see no reason as to why
even the Bank of Maharashtra or the other
Banks could finance such advanture which
led them to the soup—the loss to the ex-
tent of Rs. 1} crores. I do not know
whether there is any supervision being
exercised on the banks or not. Well, here
is the Company Law Administration which
has got ample powers. It would not be
correct to say that they do not nave the
powers. But, these powers of the Com-
pany Law Administration are being observ-
ed in their breach rather than in their
observance. And ultimately, whether it is
the Government or any other autonomous
corporation or financial institution, we are
left with holding this baby most of the
time—it is a dead baby.

In these circumstances, T would join in
the sentiments expressed hsr: by many
other speakers that we will have to have
a very definite line of action when we
deal particularly with the irresponsible
sector—the private sector.  Unfortu-
nately, for good or for bad or for doctrin-
naire reasons, even the mismanagements
have been clubbed with the bad manage-
ments and we classify everything as a
sort of monopoly—good or bad monopoly. .
but I would not subscribe to this point
of view. I would like to rcfresh the
memory of the hon, Minister to what the
late Shri D. R, Chavan said on the floor
of this House. It has unfortunately
been not caused by the bad monopoly
houses but he would try to classify the
monopolies in this couniry into good or
bad management rather than good mono-
poly or bad monopoly houses, If their
management is bad, punish them for the
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bad management; but, if they are good,
then give them encouragement Unfortu-
nately, soon after the demise of Shri
D. R. Chavan, this policy had been given
the go-by and there is adcquate reasou
for this, and T hope this can be substan-
tiated, but I shall come to that later.

The hon, Minister had stated that ap-
proximately anywhere between 22 to 40
per cent of the stocks in one form or the
other, in the form of loan or equity
participation or deferred shares or deben-
tures is being held by our public financial
institutions. Though I might not have
agreed, and the House might not have
agreed at that time, a question had been
asked by Shri M. R. Bhide, the chairman
of the LIC once, ‘If we have to convert
all these holdings into equity participa-
tion in all the private sector concerns,
how many directors have we got to go
and sit on the boards of management of
these concerns and conduct them proper-
ly?”. Again, whether we take over the
undertakings or we take over only the
management, it will be a problem of the
crucial role of the managerial element in
respect of these undertakings whether
they are taken over from the private
sector or they are initially bora in the
public sector. I feel that particularly in
the Ministry of Heavy Indusiry, therc is
need to built up a group of people—I1
would not call it a cadre~-as  soon as
possible; they may be taken out fiom
anywhere; they may be taken out right
from the labour force or they may be
taken out from the open market or they
may be taken from various walks of life,
but this group should be built up as soon
as possible. I congratulate the hon.
Minister on having done so and «n his
having posted his pcople in respect of
every undertaking the management of
which he has taken over.

There has been a considerable amount
of anxiety and agitation in the minds of
hon. Members, right from Mr. Kulkarni '
to Shri D. Pande and Prof. Dandavate
that there should be participation by
labour in management. 1 would like the

labour to earn its participation in the
management. I am not speaking like a
reactionary when I say this. Let not bon.

Member rush to the judgement that I am
a reactionary when I say this.
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The first thing that I would suggest is
this. Whether it be the management of
the Indian Airlines or Alcock Ashdowns
or Martin Burns, or in respect of the
enhanced remunerations or bonuses apply-
ing to almost all the sectors, may we cx-
pect that the labour be issued stocks in
the holding of the company? If there is
an enhancement in respect of remunera-
tion or bonus, in respect of the Airlines
or any other undertaking,—particularly
the lead will have to be given by the
public sector undertaking—I would sug-
gest that this should be done.

When we ask labour to participate, it
would not be in the fitness of things, as
was stated by Prof. Dandavate that a
secret ballot should be held in order to
put a member of the labour into the
management. I would submit that that
would be disastrous. In that case, poli-
ticians like us who arc able to muster the
votes of the people, irrespective of their
managerial skills or their commitment to
the concern, will come on thc manage-
ment. So, I would like to have it that way
We should like to issue either the bonus o1
other types of shares which will be earn-
ed out of the bonus or other remuneration
due to the labourers to them and they
should be able to have a separate constitu-
ency to come on their own and also have
a stake in the advancement or develop-
ment of the concern.

So far, we have had some excellent exa-
mples of the success of the private under-
takings which we have undertaken. 1
would mention particularly the field of
shipping. What was once the reprehen-
sible Jayanti Shipping Co. has now become
a wonderful Gevernment of India under-
taking under the Shipping Corporation of
India. It has made phenomenal or record
profits. and it has increased the tonnage
so much that today we have got about
70 per cent total tonnage in the Indian
shipping lines held by the Shipping Cor-
poration of India. I see no reason why
we should not be able to make a success
of this.

Finally, T would say a word about com-
pensation. If it js the intention to rob
Peter to pay Paul, if it is to deplete funds
of the public exchequer of India to the
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extent of Rs. 1 crore because of the error
done by our public sector nationalised
banks which must be able to carry their
own responsibility and bear their own
losses for their errors to judgement and
be accountable for them to Parliament ul-
timately, I see no reason why the exche-
quer of this country should be made to
pay so much money. One crores of rupees
is not a small sum.

Now, it may be late for this Bill to be
amended, but I would submit that here-
after, it should not be left to Parliament
as an onerous and unpleasant duty to
write off the mistake committed by the
management of our public sector manage-
ments,

=t snw fag Sy (ax) : awafy
wEeg, aF A A fow FEr @y
a w1 faiw fer @, # swarETE
FAT § | @r @t g fE
TH FTET ¥ SORA & FAR @
FAdY  wETEEaAl w1 oGFg &)
ag faum awaqs & agd avEHT § )
afg i SRR T ¥ AgeT &
gftz & W1 9@ 9 TE FW A|@T
qed & Ie@T AT AMEd 4T, T
¥ ot aF ey faam gar @ fw
Fama wrd ol gl g ARA @Y
zafag § weY AgR™ ¥ 77 fAagw
FEAT Argar §fF Teqr gEed) g
Ffas EES ¥ gwfug W ¥
foqar SaarEw AT §, 59 gaw §
q@ER 9% @ AR 99 W w9 @

TR Y TFEW IWMH PN & Wi
¥ Mg 39 [FEE ¥ WA @
ag | fm wfe-fer A Wgd ¥

AT NI T FY AOEHT AT
HqI, T @R FAsd g amar
§ 5 Q@ waf ar &wamdl &1 g7
TEFETT F |

.~
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[ Wi fag TRM]

&Y @ @y agd ¥ FWE
w1 e fear g, ¥fEA @@
FoqrT F TEEFT F AT
foy WY aga ot § P sgET §aw
@ & §, T gwd A @A
Ft gow@ gy f5 o FFAT e
ST QIR IW AT QT ST @A R
qrawEEaT &1 @A FANIAT FH
FW@ 9, fom # ggFar T AP
¢ ST & g g & aw faw
1€ ) suafew @ faq § sqwa wreq
@ T gHQT, FW FW F @R
i gwa g @ fad fam &
gWa § I F gF e A feRT &
qN H NI AFL ITF AR I
qIaq F |

o Ay (FFaf zfagor) - T
qfq &Y, qIFF TASET 4T {70
(zarsiia o9 wosEfene) fa=,
1973 & fydwad &1 w9 GT A
wq F AR grm, I8 § frar

“Whereas the company was forme.-
ly engaged in boat building, ship re-
pairs and the production of matine
diesel engines and light and heavy
structuals, transmission ling towers....

39 & AR 9y quars ¥ faar @

“And whereas it is urgently neces-
sary to bring the undertakings owned
by the company into operation so thct
the interests of the country in acic-

afFa 1971 ¥ ag woAt aw g
A F AP A AT 13 A,
1972 B g T daw 2 fzar
T WAz SHAD, 1974 aF TE
FY AT A AT FLQR E, @
Yafeag ¥ mo ag W@ §weieee
faaf 1 a7 g7 A F wg¢ wa
asar g ?
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g FEAT 1965 a® W H
FA G AV | 1969 ¥ AT A& 1A T |
AT gE S A I dgd
aifgd fF 1969 ¥ = gasr ¥ 3@
FeqY w1 foarar w@m WG gEem
g e fr sER fom a1 shkew &
FITIAN qFIW 99 @ § T9 qGW A
WY st =1 gE, WX wrag wAY A Hy
ft MAAY, T IT A TG R Q1w
¥ foar @ 3= argr aaw g fed
qr | NG AT T GG wyAAT
IqraiET Dfeaa w1 w4 1972 FH
¥ qx fag ¥ f5 a4 =gy & fw
ag FWAT g ¥ 1 Afww 9fF
AP §F FEFE A To0 MAT 97
zg foy avwe F g Ay AW A
w3gT grar faq A7 S @@l g,
# #dY #gRa ¥ qoar =gar g f&
60 AT@ ®o AV AF UH AU
Ja far 1 WY im Harsr g fF
AAT ATAAES A F 17 qg 7947
fear & 1 wusT agE Fana'r ® WY
gl ¥ wfgr g zafay 45 =e
AU & @Az F faar § oFaw
IgEF & 1 FUT 10 1@ To &z
IF o% 3fsar § 1970 H SEI
fax & 1 zafay s @ arga F1 faw
HATAT BT AT AT A7EA oY 5 g0
‘AT {3 A¥ afsq F, 9T ¥ =@
qarfzar #1 @rgr ar qaifaar 5,
TAY 'Y IR SgreE fay Ay ?

oT WMT 1 FAL To FHAES T
WWoar W& 1 FOT 10 9@ To
&z 5 #% sfeamr a1 Mo ata
To T WH AR F AY famw
STEm, A g /ifed v g A
AT gt faq @1 ¥ v W
A9 7 TTATHATHE FATqg qAT Y ?
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wEl 41 ag WY IG5 gEer A oway
™ A T owey foied F am oy
IR a1 g g@R F oam ¥ W
TMAT Iq FAT ¥ faar & 9w &
T mfes FUTA 1§ qrAr g
AW SrAar ar fF ag Fror mfag
H AWAATET G AT & T FRATAT
W fred arar &1 zafed 99 w@d
F, I AYIT J [ A ATHIA
fodat & am faar & arar
FI® Iq F fgams sy §F oo
FT aifgy sar 5 ozg FT #
ATET TF &

TRGIEIqT J FAI 3 F AR 7
F AT FE &, AFT AT 4 A 78 qW@
IS FEgregwr §, & wgEx At g,
“The undertaking shall by virtue of this
Act be transferred to. F Eics
assets, rights, powers, authorities, privi-
leges and all that. 3§ S Y1gF 4 g
FrT W 7 fafga & o

A%y MT faafrar & a F
gaifs s %1 39 faw § 1 gay
afi g Afew adt wgRT ¥ T S99
¥ faar v g% & a9 a1 v
AF 7ft &1 oy & wiv  w@r g
& =@ & qra fole @1 sl @, fee
ot qrq gaQ f9 Hdavgy fiv farerfir
WM &%t wwafrar A maw §
ar gl | wreag Ol g @t 9w
YT Far =nfed

TIVT &I AT Qareraw
FEAY § wETR gfrz @ v
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g & | A wifey me giew
TR A AR J1gT A IA F a7
AET F wrEr ®1 faw @ w9
Iq gwar g ar 3§ gfae § qIqq
FIHLFT N F fgafrarn a8 ofgy
& maar g fF 9oqd awwe 39 w1
WAl TFTT A gRAL

ot wa femd (aiwr): ewfd
AR, 9§ 9P OF FAsA H F QA
FTAT JTEAT g fag #1 away & war
agEd ® Fom wifgy 9t afEw
aqm Fwm & fay ggie g fwan
IR armEt fFar a1 5 ogd FeeEy
#t aoofas feafa & s & sgaa
faazor aw1 & amR @@ @ dfr
IEA Tq fadas ox 1 Wmw g
Tt frar safed sv ¥ grody o
faazor faar & ag & qg W@ =ngar
13T F aAT F @

=t fyata fag (qwd): awmfa
St ofr mE eI | AT
wy fowd 1T #gr fF Al wERT
737 feur &1 @ 7 9o B
Gt PEicy gAY @A TGN AT A
arars femd St #Y ¥ dE @Y
fex & <t 5 @sT W ag) fey oy
§7

Y 7Y feorerd - g A qF@ & ey
gz1 afFr dff mAd deEw o
F1 JIAT 97 FAfAY IR wIwor TEg¥
fFar | z@ ¥ @ Afa & awd ?

ot faarg fog : it g Hal
wWRE ® oaw w1 A afgd f a
gaar ArAe Wy foad o &
aF 2 ? Mo weww &

aawfa AgAT: a8 I AT aF
o 1 s § e s & owg
FT & a9 A aa g
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Shri Madhu Limaye :

Value of the current assets, loans and advances According to the last
these came to Rs. 337 lakhs as on 31-12-69

Assessment done by ISCON Private Ltd., ....Rs. 126+8 lakhs for the BombayUnit

a firm of Consulting Engineers,
September 1970 ‘about the value of
fixed assets.

Assessment done by Mazagon rocks in-
January and June 1973 about the value of
fixed assets,

Assessment done by Mazgaon Docks about
the value of current assets and loans and

advances,

Extent of secured credit

Extent of Statutory liahilities and preferential
payments like Bonus, provilent °;fund,
ESI, Income Tax, Sales Tax, Wages &

Salaries, Gratuity etc.
Total estimated liabilities

Market alue of Free-hold land held
Company at Bomray.

%9 gag ¥ *% wgeaye M dgfaw
swl F1 IsrAr Fgar g safay fF
afgsr § 7g Srqeag daFw W
GuereT & &€9 ¥ g§ & S9 &
g wavas gaF o A ey e
foag & witer & Q@ st 7

g9 ¥ 9g¥ AT FEA A
Afed | gad w1 T
T F IgT GFTC F TG AIE
gt Flue dwer & ax #§
i@ ™ 1w @ awnfa w@Ey,
# W7 & e w237 ()
o fearm =g g

(#) & wgr v & fF aomeEE
;! S FW & Afew W@
AT FT aFaAr § 1 Fra gma A ?
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....Rs.

.. Approximately

by the
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audited balance,

and Rs. §4-5 lakhs for the Bhavnagar
Unit.

(5 lakhs for the Bombay plant and
Rs. 32 lakhs for the Bhavnagar Plant.

..Rs. 55 lakhs,

..Rs. 60 lakhs from Bank of Maharashtra
imd Rs. 110 lakhs from Stare Bank ot
ndia

..Rs, 64-10 lakis.

Rs. 340 .uxhs.

.. Approximately Rs. 40 lakhs (3 acres

of land, calculated

at Rs. 300 per
sq. yard.)

“that the business of the company
is being conducted with intent to e-
fraud its creditors, members or any
other persons, or otherwise for a
fradulent or unlawful purpose, or in
a manner oppressive of any of its
members, or that the company was
run for any fradulent or unlawful
purpose”.

TEH sHAEAR Y I FG g o
N Fg¥ FT waww TE & fF wx
fFet ot Feget § wqEr Av ST
AU 2o C B 0 G o B 0
ITHRT FW FH g AfgwTY !
9 AfgFT T TINA AFTH A~
EF FIEY F dEg A G097 AT
anfey ar, s Ag fawar @

FIHIT T BEY FET H T
408 ¥ TET N WX TIPS
wt ft frgs & W wfawg;
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aifF ¥ IEERs A% # d5F H
feear ¥ @F ; W GALHIE TOX FH
o swa fRow @Y @E, ar 9T W
Y A & | Ag7 AT T T FT
garar 73 fF ga sfawr 1 @ stoma
i wgY fFar w2

E gt fadm gearg g fow
¥ asflugd dx1 W @AW grEr
¢ acfom & sfafafa Gdr weafay
¥ @y § § s wgw § fwoaar
g & fv § 99 9T Aqw wiawiz
FIEAIA AT FIF | AR AHA
uF fadlg s@arT § 1 99 7 wAN
qroeEE ¥ fadg deawi ®
Tifaat ¥ @ # fogr § —-F o
¥ ux AT 9 FHT GAAT =AZAT

3 .

2

“Amidst all these down-to-earth piob-
lems, one may also be permitted to
ask what exactly the representatives
and directors of the public finan:ial
institutions arc doing while sitting on
the boards of large corporate enter-
prises. Even if they are not, say,
technologists or production  experts,
they will not deny that they are therc
to safeguard the public money noured
into them. In what manner, then, do
they discharge their fundamental iunc-
tion in this respect? By definition,
they ought to be as good a watchdog
and representative of the public ‘nter-
est as any future bureaucrat or admi-
nistrator will ever be.”

FaT OF FAOAT A a9 AL §, wE
THfaal #t a1 § | o9 AT AgRd
o #Eo o FF JTHT A, A FfeaAr
@ F A wEgEeErE AR gRa
fasreit FwafaaY #Y gfgamr sy 1
&Y 37 # g foar A 3g @@ I A
FTe 7€ a9 & 7 99 F geasi A a9g
¥ T F gra F T weafar qolaar

& AT A | 7w faq & s9 w1 A7
WX ATz 2ar g | e qar awg §
f gud faeim gear ’ w=r swafsal
F at # gHY 9T IH aE F7 FaaT
& Far g 7

ZHTY J2T AWEX HaAt@T § | g9 99
FIRATA &0 AR FT FIT FT § 139
F gfeard g & 1 97 gl W
HHE ATAT §, A7 4T AL HATHT T
o1 g #1¢ arfaa @ g 7

g wFar § fF ey g e &4
goifrafer fafaedt & geavts smar
a1 | qF qa 7@ & Fr fe warem &
AT HTAT 97 | 9 FT T T@ AR
¥ arfaca § o

T8 & wfafwa, da1 6 5@ amm
¥ IgwEl W FON H awr mw g,
T F39AT § Q¥ qIH FT €T grav
ar, fow 1 3w A geer & gfez &
g a1 | Jigw, dfw faw ifae
1 ffn o' faw flasd wfz s
IqHE ¥ gv 9y & f 5w g
H AT HAT T T QT AT | U
Wm%mtm‘fﬁm@mg
W FHETIETAAT qgdt At g, Y g o
Harera &1 W ag aifaca § v ag aww
9T I & F, W TH F, HATE
R fF g7 am ¥ 3w A gren & fF
gAY v &) FFar g

T AR A & & faforw dar/
HaTEdl & ot Awwer ¥ &, FaogA
Fa ¥ ag ol fFar

smfafed smfe & wiwg aFT
g oW o 1@ fR ag
& FOT TAT AR & &9 ¥ 547 7
At g 7 AN A wAgrag g fE
giwad S s ar g w®r g 1 A
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[=f =g ferma]
wife afarFrl & ark § g F1E F7
qVHT W I Y | IR qGAT T
A o g, 99 w1 AW @ e
Ffar g ) =@ ¥ gq@Q F9AuT Y
aE @A

a7 TR E

“The view l;y the majority in these

writ petitions is as follows:

1. Golak Nath’s case is overruled;

2. Article 368 does not enable Pua--

liament to alter the basic struc-
ture or framework of the
Constitution;

(Twenty-fourth
1971 is

3. The Constitution
Amendment)  Act,
valid;

4. Section 2(a) and 2(b) of the
Constitution  (Twenty-fifth Ani-
endment) Act, 1971 is valid;”

(fsrmr =7 wvare g9 fagas ¥ &)

ag AH qFALT g 1)

“5. The first part of section 3 of the
Constitution  (Twenty-fifth  Amend-
ment) Act, 1971 is valid. The second
part, namely, ‘and no law containing
a declaration that it is for giving effect
to such policy shall be called in ques-
tion in any Court on the ground that
it does not give effect to such policy’
is invalid;”

SR HEeE (ZEEfEe
gHgiz) R F f¥A 2(T) AR
2(d) @1 dg ofeg fear & 1 & 7
a9 T9H=g 29 & | AT F—a
sfers gAY FERAT F AR H
UG NN T g
¥E AR IT F A qFAT A FAALY
Feregos ¥ a ¥ wwar far g
TR W, 9%y g 7 T80 I9
fam & et 9219 FY I AT FT ATAY
& fou Jo7v 78Y g 5 aAde, I @,
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T A e fgy, @ g A
W T | TGS FT 59 a<g WA
BT 7Y 8, afew agwd ¥ wwi &
WE AR ¥ urrat #Y g 3w
#1é wfrde A 1 o agaa 3 S
1 A3 ¥ fov 73 g7 Ao A #
TR A O FA3 7747 37 97 @Y &
I8 w1 & e fadw w11 g1 g 0w
FUIT TATJN A FE FeT @ E |

T S F AR T Sy
F AT AT 35 AT@ T F ¥ W AT
WIS 48 W@ wWH ¥ ¥ | wemly
ARRA, AW FH-a o Aty
F warafa @1 #73 &1 719 1 98 o4
g fF i faw g P
QI § | UF qOT § geiare §
famam 33 areft wwma & faw &t a7
8 At g, wfa qa TSR, T
FEH AT TH gamt & 413 5 ¥
&, ar 39 feafr & I Sae 2 gomer
F I @ 0 3T AG FRT o
TFAT & 1

mfgFR G G FyE T AW
g 7 STl #1 9w F%, 2w ar
Tz X, A foaew awed Rl am g,
I F T AAF F w9 ¥ Fiw fzar
ST g |

o FAMW : FET FT I
oA w% 7@ fadr wr § 1 Fur Az ww
g7?

it 7 8 ¢ 7T A 2 2

BE" o s Bt avr #
T 7g I qad F1 fewfgar aga
A G F AAEAT IJAT GEAT
= oy & Qe das 1 wowr o
fodre wx <@ g
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AT A 7Z Fo Fo faeafzam
feid &1 dfrew g9 FHE & WA
u¥; 7= FETAA(F] A9 7T J(EA F
ar & gafa 3x Frfom fem &)
| TG @I fom g 79
¥ F Y qE FAw qgAT ATl g |
ag o Fo fgeafzsm 1 arfas awr
¥ ST ATEd T AT § | 9
FFaga I fEa A F AT W@ WIE |
AT ATEE AT ForT 737 8

“It will be observed that sales and
fixed dssets of the company have in-
creased almost between 20—25 timos
over the last seven years.”

7 7 Efew wHT Y gE ZETET
AT FT AGTH, FATH FAHA 157 F&T

ST T ATH G AT, A AT

AATET FATAT T G199 TIF qi27 |

AATT FAT I § FAHA AT

“The Board has greatly appreciated

the support which the shareholders
have always extended to the company
and felt it only right that it should
reward them suitably by recommond-
ing an issue of bous shares in the
ratio of 2 bonus shares for evaryone
existing equity share. This is subject
to the consent of the Controller of
Capital Issues.”

Tl W, GO gleed wE A
T F W F wew w7 § qws
T+ & W I w7 IR T A
frrar & oF wax ¥ 95 @ A
TR W EWEINH ? 0% 3¢
Y TR FIATIY |

& e & 01 &Y v e e
g 37 sawm qusmw wwer a7
RIT WA 1966 F 30470 47 HN
W& A & g §, v E g
T I S T, T WX 127 @
T 2 1969 ¥ 85 @ maT | AW

A ar ® 9, faur darew @ @
FIA qaTAT G W a1 . .

faarf wite faga v & gt
(st fogmam w@R) : fre wE &
aR H AT Fg R E ?

= wy fomg : fag g w=f8r
@ e

3 gEmeee & R 9x %@ fF
LEETC RGeS UL R
¥ 999 WY ST § AR agr "I
MIT QLI WA@FIRT &
FATE | H fE A g &) e
¥ F¥ WA | gafag § @ Y AR
FCAT AT § 1 & Aq FT FAraAr T
W@rg | # ag g a7 a7 f5 | a1
ag 99 9T g T 97 a9 & @r v ?
T 7l Agieq &7 § &9 Afysy & fAg
AR FT QO a@ER w7 7T,
FIT AU HATAT FY AT F 7Y, T
T wama, faa damem, g
RATTT, HAGT HATHA, QX FREIE
T 9L AF AT W@ A za
T I7 FT q2A AT 3T F7 HFT 78F
& T A e I gq K wr
ard {ATA FIAT F |

Wt frarw ey (sta7)
amfa o, g Gurere ¥ @y
ﬁmam%r%%#a‘aﬁa‘rma
SR T LT i o S
q 39 FT @R fear & | o & 7
AT 52 g 5 g 2w we
BT QT AT AVATANT F qo7 i
g qF o @t & sk e ot @
g U qER mit @ far oy e
T A gefega Az & <y
@ f5e & 9 o wgr a7 fiv
AMAATENT F A Foar *F @
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[ Paraame farg]

TR §WR A § 9R ag fawad
AN AN A 0D F oA
Har arf amgw & Az st g fe
T FT FATHT ITF AT FE F A9
39 qXg FT AATHE A8  AfF ARG
A1g7 & f6 wrd g8 g # feear
sAFq HLA & A AF far AT 3T
femre & 73 43 % =81, IgAAEIAT
&F g

A FFET FT AT T g37 7 fqorg
ol g wr g ) wfeT A AT F
T WA qaEdl ¥ w1 § AF FEIA
o F oww F fgar@ & AT
X 1969 & ATH ¥ 94 Wr 1 74w
wg famd ot 7 w7 agT &% AW
I FEY fF weFT A g 7St wql-
T g, a3-a3 wfeac &, Fg Fm
F@ &, T T GO 7A@ ;ar|
& o Fror F1 & g, Y Aga |
Fagr faat w1 faar &, gar F=afaay &
forar &, & Y w3 58 373 far gar
ar, §5¢ ¥, wRAfow IRgwd
¥ 9799 FB @ I & ITF AR
TR wfee F@FR & e § and
Eff @ a@ER IR Y 37 7 fam
AT FT FTRIL FIT TG FEEE
% ag IwaE A I arar § W R
FT SrewwA  ®FaT g1 gAfAQ F0
WA WEIRT AT ¥ TF 41T F1 AT
TG, HIX @TE F, AIX wAACAN
#; g wfead # gas @i e
F¥ & A FEA FT ATHAT TAT I8
ag I9 # AT e feang AR &F
UT 9T G IA A

17.00 hrs.

g0 qE-g A U g AT
e 3 & fag # o) A
fomar oft ¥ 55 femd @ g1 ST
feare & 3 FAT 40 W@ F @ N
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arafafedt § o 40 @ F T F
AAEK ¥ 1 AR T 5 37 A 90
FTOFT g AFT Aely AGIIT R ATTRY
Fifrmsg & AAT ATEY 97 AT TG FTTTAT
arfgg a1 fF T 7% 7427 A @
Fog Far 3, fraq ds3 3 g, 3T W
amafafeer feadr § s fryar 76
ar R R Ra4T AR g, PRI
qTeATg BT XA ATHN §
(sgasrr. .. )

aq J HT gE

.......

wyrafa AQEw R g AT A
i foarr FX € oF g aA A
g T A0 RMAIT 7

st frava fag - § gaao ardz
7E FT TATE |

#3571 fAdga fear {7 "@aa
#Er wEEA 4 §ed & qAA T A7 A
@i, g7 frrwa way 7 3, 371
TOX WO § FF T THIE TF FAT
TR R HETHE FE F AT A A
aF @t 73 7§ #ifw Fa1 fF 770
T g g6 RS wAF ¥ owfye TN
aF &F F, 60 AT FAT IF T
@ za #1 frg ag & ag  aferwrd
Far ?

ga # 57 fao F1 75 FTIAT AN
a<E AT ACRISA FIAT AFU L AT
yFAT 9 T FAREN @) AT W
e & A o meet far ¥ vt
& ga o1 #217 &Y, forq & Fod § a0
&, A @, uwees g, 13 T
g% W@ |1, Tadde A TIA
§r WA G T A1 IT A A
y GrEA a1 &Y g A g ar I
zgr g | & frdar w8 F 37 TP
F o fogiy POt w1 @9 A
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qETg, fEw At gETy, WE
fau wrg7 #E Aiw A Y TTaF
o9 TH F A FATST ASF @
Jq TF Tg FIW NI AG1 Y HIEHY 99
% Sl A, wEE F, qF AT AT
A ST TFHEAT JO A7 TGS
g 378 ) @Y, 99 F F AW
e AT &, IR ufAwiT Tw
Afg i aw g § @ry:

imprisonment for a term which may ex-
tend to 2 years or with fine or with both.

AT A GIET AT qTE AR ¥ TET W@
fr fraar wrga #371 gafag & q&t
wgRa & g wwar =gw 5 @
F o g wgA 79 W@g wR
ofrode wex dar arfs sa Ay
¥ g fas a% )

FE 10T AT frew
QT ¥ a3q H15 W qTRY HiAT {HAT
T d—
he shall be guilty of offence and shall be

liable to be proceeded against and punish-
ed accordingly.

o9 ¥ gg § & f) aftwdz Narge
@Y fmr & B Y o O i g
3T F faq oo #v afqedz & 0 gEr
TR #7910 FF-F7717 (1) AR (2}
H qfqmiz §raTge FAT IRAT | IT TH
qfferie org NATge 780 Q97 aF
IF F ATAT WA |

srfgd ara & fades w7 FTgan
g & 1 w07 w1 & feediequas &1
oY A qrfFwT @ %R ag @r g
e FIAT A AN
#ezd § 37137 7T I Figleaed &
IT A AT | IW X Y GMA qqT
T F fHaar goar ar § 9T w7,
. wrfadz &g &7 a1 AT AT I HT IHEAT
§ 39 &7 ¥ L & fqq w9 ¥ 39
H A @m0 A OF ARA Y
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wdl wgRa ag Tz R 5 war @@
ITFT #CTH 7 QAT 1 Fi Frw a@
q T ? A9 HIAT A{E S §
3T AT %feed § fow avg |4
a7 a1 T W X WM FT eqA
feamar wgar g fr gw dwTr w1 o
A T ATEEFAT § | '

o # § g1 wat wgRa ¥ fadew
FEqT fF S AW T qF FAT A W
Wt § 7z frega famn fvar smam
9T W & 1 FE W IEHET AT AT
& g 7@ @ | ozafag AE @Y
FHH 7 a4 T X FF F5g A9
W W § AR wfaswr & 37 1
AATHT STF TV £7 aXg FT AT

qg §37 F I qfd gAzHem a@wa
1 57 Y faema 7811

SHRI POPATLAL M. JOSH] (Banas-
kantha): Mr. Chairman, Sir, I congratu-
late the Government for moving this Bill.
In Clause 8,—

garafy a7m AgY A oW wg
qT FAC FASHZ | I FATT HIFAT
s gF *Frfagar

SHRI POPATLAL M. JOSHI: Sir, 1
am speaking on the Bill. Hon. Members
have said already that the company was
already at a loss since 1969. The Court
ordered the Company to be liquidated and
appointed Receiver in 1972. Two years
have elapsed. 1 do not know why Gov-
ernment allowed two years to go.

When receivers have already been ap-
pointed, enough care should have been
taken earlier. Had this been done, I think
the country which has suffered so much
of loss or so much of inconvenience could
have been avoided.

The department has been hardpressed
for time and it had also not got the faci-
lities required by them.
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That is all.

SHR1 C. M. STEPHEN (Muvathuphu-
zha): Mr. Chairman, Sir, there are only
two points which I wanted to emphasise
or rather to which I want to draw the
attention of the House., 1 rise to support
this Bill. The statement of the affairs of
the company which was given to the House
by Shri Madhu Limaye which he got from
the hoh. Member reveals certain alarming
aspects which would be worth studying.

1t appears that in Septembcr, 1970, the
ISCON Private Ltd. Company made the
valuation of the assets of the company
which showed the following figures:

Rs. 126. lakhs.
54 "

Bombay unit.

Bhavnagar Unit. Rs.

Together the amount comes to Rs. 180
lakhs. In June, 1973, the valuation was
made by Mazagaon Dock, an equally com-
petent ‘authority—we may presume it
Their valuation of fixed assets was as fol-
lows:—

Bombay Unit. Rs. 75 lakhs
Bhavnagar Unit Rs. 35 7
Both total to Rs. 110 lakhs. The differ-

ence is to the extent of Rs. 70 lakhs in
the course of three years. There are two
aspects which are emerging out of this.
If all the fixed assets as they were in
1970 remained in existence in 1973, then
it speaks volumes about the so-called ex-
pertise of the evaluating agency which the
ISCON Ltd. engaged. Probably, this com-
pany makes its evaluation to suit the com-
pany by inflating the figures. They evalu-
ated the assets as Rs. 180 lakhs three years
ago. But, the inflationary spiral has gone
up in the country. The same stuff is eva-
luated by somebody else at Rs. 110 lakhs.
This gives the sad picture and cheapness
of the so-called expert agencies who did
this sort of business. If the valuation was
correctly done, then it definitely takes us to
the conclusion that in the course of three
years, the assets valued at Rs. 110 lakhs
were removed by the management incharge
of this company.
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1f the latter is the correct picture, there
is a highway robbery; if the former is.
the correct picture, then the infallibility
which we attribute is to the auditors, in-
dustrial engineers or the assessing authori-
ties. And quite a lot of discount has got
to be given.

This is the picture which I wanted to
emphasise. Second is this. As I said yes-
terday, when 1 spoke on the takeover of
Burn & Co.. when the Government comes
up before the House with a Bill which.
involves financial investment in the coun-
try, in justice to this House, the Govern-
ment also owes to it to place before
it the whole picture and to tell us how
the amount to be given must be such and
it necd not be ‘such and such’. If the
whole picture is placed beforc us. we can
vote for the Bill without jumping in dark-
ness.

Under this Bill, Rs. 1 crore is to be
given. After studying thc figures, [ feel
that the amount which is to be sanctioned
is on the low side. After all, we are
taking over certain assets. The assets have
a certain value. Whether Mundhra is
managing or somebody else is managing it
is irrelevant, bccause those fellows are
not going to get a single piec of it. It
is the secured liability which runs into a
larger amount. The priority claim of the
workers comes to about Rs. 6 lakhs; the
State Bank of India must get Rs, 110
lakhs, and the Bank of Maharashtra must
get Rs. 6 lakhs. All these amounts due
to the sscured creditors would come to
about Rs. 234 lakhs. So, the banks and
the workers together must get Rs. 234
lakhs. The assets of the company have
been valued at Rs. 280 lakhs and also at
Rs. 110 lakhs. These two different figures
have been given to us. What exactly in
the criterion by which Government have
fixed the amount at Rs. 1 crore?

We are told that this matter was pend-
ing liquidation before the High Ccurt,
which means that the amounts which the
secured creditors could get could have been
collected by auctioning of the assets; and
by auctioning the assets, these people
could have got a higher amount. I am
not pleading that higher amounts must
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be given nor am I pleading the amount
must be slashed down. I am only pleading
that when this House is being asked to
sanction a particular amount, we must be
told the criterion under which it has to
be Rs. 1 crore and not Rs. 1.1 crore. What
exactly is the criterion? In this case, two
sets of creditors are seeking relief. Se-
cured creditors are there. The nationalis-
ed banks are also there, and they are

seeking relief at the forum of
the High Court. If the court
proceeds with it, probably by the

sale value of the assets, a larger amount
could have been collected and the
banks could have collected the entire am-
ounts. When we intervene, the question is
whether we should not be fair to the se-
cured creditors including the workers and
the nationalised banks. If we were to be
fair, then fairness would demand the giv-
ing of a certain amount. What should be
the amount to be given? All that I am
asking is that definite and specific details
must be given to the House in order to
enable it to fix this.

An argument had been advanced by
some hon, Members that banks had been
giving money to a company which appa-
rently was not fairing very well, but mem-
bers on the board of directors and so on
were giving awey the money. On what
basis did they give away the money?
When things like this come to the surface,
1 would like to know whether any action
has been contemplated against the people
who have given away the money irres-
ponsibily, if the giving away had been
done irresponsibly.

My hon. friend Shri Naik was saying
that if the workers were to be associated
with the management, the worker must de-
serve it or ecarn it. Here are the members
on the board of management of the na-
tionalised banks, who have earned their
right to be on the board of directors, and
the earning of that right has demonstra-
tcd what has happened. I am absolutely
sure that if the management is handed
over to the workers in ‘a concern where
they are working, they will certainly prove
much better than these fellows who have
earned their right to be on the board of
directors of the nationalised banks or the
financial institutions. So, let not my hon.

friend plead that kind of thing. I would
only plead that let the thinking be renew-
ed and let the thing be rehashed. We
want nationalisation. But nationalisation
means the association of the workers with
the whole thing and the workers should
do the job. If anyone thinks that we
could just tell them that it is nationalised
and after that, the workers would do their
job under the crack of the whip, he is
completely mistaken.

Merely because it is nationalisation, the
workers are not going to be taken in or
hypnotised, and they are not going to do
your job. There must be an clement of
socialisation in every act of nationalisa-
tion. The worker must get associated with
it. Otherwise, the attitude of the worker
to you will be the same as his attitude to
the private employer, no better. If you
cannot be get confidence in the worker,
therc will be no response forthcoming.
You will then be getting into greater and
greater trouble. 1 am pleading that the
experiment might start with this. When
you expand your area of operation, you
must start thinking as to how to secure
the confidence of the workers. Do not
demand of the workers: earn your right to
be on the board. But I would ask you
to earn your right to demand the res-
ponse and confidence of the workers.
Otherwise, the confidence will not be forth-
coming.

With these words,
support this Bill,

I whole heartedly

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHR1
T. A. PAI): I am very happy, listening to
thc comments of hon. members on both
sides, that there is a greater consciousness
that industries in this country  should
work. that they must produce, that they
belong 1o the country and that they are
national assets. Very often, conflicting at-
titudes towards this have resulted in com-
plete confusion as to how these indus-
tries should be looked after.

Nobody says that the industries must
be permitted to mismanage, that the assets
should be allowed to be frittered away.
But the attitude that the assets that we
have created should be utilised to the
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max.mum extent because they belong to
the nation is an awareness that is now
being feit. 1 am very happy about it.

So far as Alcock Ashdown is concerncd,
as one hon. member has pointed out, it
is 86 years old. Now it must be realised
that industry has also a lifetime, that in-
dustry requires to be renewed, that indus-
try requires to be taken care of and sav-
ed from obsolescence and requires conti-
nuous invesitment, must sometimes be per-
mitted to diversify and expand and if any
rigidity of attitude is brought in this, ulti-
mately the organisation becomes sick. and
even government take over will not be
of any help.

Alcock Ashdown was producing  very
useful articles. Perhaps in a seller’s mar-
ket, many of these units with old machine-
ry are able to thrive, but the moment there
is a recession, they become seriously aff-
ected. And when they are exposed to mis-
man.gement, a situation develops very of-
ten when, may be. a Mundhra thinks that
because there is profit in this unir, he
would like to put his hands into it and
perhaps exploit it fully, But the fact 1s
that when it closes down and we inspect it
under the Industrics (Development and
Regulation) Act, we do not find it worth-
whiic to take it over and run ijt, because
the machinery is still obsolete. But the
Bhavanagar unit is good. It has been pro-
ducing barges and is capable of building
small ships. Therefore, the Gujarat Gov-
ernment also has an investment in it.

Now it is strange that State Governments
have been approaching the Central Govern-
ment pressurising us to take over all these
units after they are |closed down. I do
wish State Governments look after some
of these industries and see that they do
not become sick, or the sickness is cured.
If ultimately it is the Central Govern-
ment’s responsibility to look after all these
sick units, taking over the junks and mak-
ing more investment, it will only be at
the expense of the nation and we will be
deprived of a chance to create new assets
in this country and perhaps new ‘resources
for building up something better. How-
ever, very often for the sake of labour
which would like to be employed in the
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very factory, we have been compelled to
take over some of these units. Hon. mem-
bers must make up their minds whether
we should permit such units to fall sick.
If we do not want them to fall sick, they
must be given all facilities also to remew
themselves. The matter had gone to the
court, the company was about to be li-
quidated. 1f I have rushed to the House,
1t is because the assets are going to be
auctioned shortly under court order and
then I could not prevent its going into
privatc hands as it is, because I thought
that the land and the property held by this
company adjoining the Mazagaon Dock
would be a valuable assets even for the
expansion of the defence industry.

Shri Madhu Limaye has asked me whe-
ther T asked of the Defence Ministry why
they did not look into it. I persuaded
them to look into it and see the value of
these assets now, because ‘as it is, they
may not be interested in taking over
junks,

SHRI MADHU LIMAYE: Now,
derlined,

un-

SHRI T. A. PAI: As to why the lLaw
Ministry has not looked into it, T am
unable to answer. I am not aware whe-
ther complaints were made about these
units, whether they have been investigated.
I was asked to look into it and see whe-
ther anything could be done to take over
these assets and look after them. I have
persuaded the Defence Ministry to see
how the Bombay unit could be looked
after. The Gujarat Government is very
keenly interested in developing the Bhava-
nagar project because it has also advanced
some money and is interested in reviving
this unit which can be useful to the coun-
try. Therefore, I have come forward with
a Bill for asking the permission of the
House to acquire these assets.

Now, what shall be the compensation
we shall pay, or what is the amount that
we should pay? Shall we take into ac-
count the liability of this company? It runs
to, as some hon. friends have pointed out,
Rs. 340 lakhs. Should we pay Rs. 340
lakhs because they have made this? If
the other calculation is that the nationalis-
ed banks have advanced Rs. 170 lakhs and
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therefore that asset must be valued at
Rs. 170 lakhs, I am afraid that would be
a bad calculation. In fact, if the asscls
were worth Rs, 340 lakhs, the liability
could be Rs. 170  lakhs; but I do not
understand because the liability is Rs, 170
lakhs we should value the assets at Rs. 340
lakhs. In any case, thcre is no question of
paying any compensation to cover the
secured creditors, whether they are ours
or anybody else’s. So, it is right that we
could not take that into consideration.
For thc same reason, is compensation to
be paid, to be equal to whatever be ‘he
liabilities of the workers? If any manage-
ment owes anything to the workers, any
arrears, should that be the basis for cal-
culating the compensation and we should
say that we will pay the compensation so
that the workers may be paid off? I think
on that consideration also we should not
proceed. Therefore, what we have to
think of is, what was the reasonable valua-
tion that we could think of if the assets
could be auctioned today.

What Mr. Stephen pointed out was not
correct.  Perhaps he misread the figures.
What ISCON in 1970 had estimated was
Rs. 126.8 lakhs and Rs. 54.5 lakhs totall-
ing Rs. 181.3 lakhs. This ISCON is an
expert body. Thereafter Mazagon Docks
was examining it from the point of view
of being a buyer, and naturally, it wanted
to see that it did not pay anything more.
I do not consider there is much vatiation,
because these assets were evaluated for the
second time; they were three years old.
The buildings had run down. Machincry,
if not used, are much more worthless. It
is only the running machinery which have
any worth at all.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): The price of land has gone
up.

SHRI T. A. PAIL: I think we never
considered the value of this machinery in
terms of scrap now at the present market
rate. In any case, we considered that
Rs. 1 crore was reasonable enough to
acquire the assets including the land. We
found that we should provide for it. If
out of this the preferential creditors like

gratuity liabilities, provident fund liabi-
lities, and all that comes to Rs. 63 lakhs,
according to the law, these liabilities will
have to be met first, and the balance, what-
ever remains. goes to the shares of (he
secured creditors, the banks. So, I do not
think that we have paid anything morc
unjustifiably. I think we have been quite
reasonable in assessing the valuation at
Re. 1 crore after taking all these factors
into consideration, becausc if we had not
taken up this, the assets would have beem
auctioned off and from the information
that we have had that would have been
appreximately of the value that would
have been realised. I am extremely sorry
that our nationalised banks will have to
lose some money in this.

SHRI C. M. STEPHEN: Even accord-
ing to the Mazagon Docks valuation, it
was conservative, The Mazagon Dovks
valuation says, Rs. 75 lakhs for thc Bom-
bay unit: Rs. 35 lakhs for the Bhavnagar
unit; they together come to Rs. 110 lakhs.
Then, current assets, Rs. 55 lakhs; land
assets, Rs. 40 lakhs. If that is so, why
should you put the evaluation which would
land the nationalised banks in a loss? That
is what I wanted to know. What is the
criterion?

SHRI T. A. PAI: I would like to point
out that in respect of the so-called current
assets of Rs. 50 lakhs odd,—some work
is in progress and all that—it may not be
of any use to us. We arc handing over
these assets to the Mazagon Docks so far
as  Bombay is concerned only with one
assurance that the workers will be taken
care of and will be absorbed by theni.
So, under the circumstances, they were
asking me that I may pay some more
compensation so that the total locs of the
banks may be reduced. Maybe. It may
look very nice that we have been more
generous. But I do not mind: the banks
themselves should have taken care of this
much before. But I also understand the
difficulty of the banks in this country. In
this country, a borrower is the king; and
if you have borrowed more you are a
better king, because to recover the money
you will have to file a suit which takes
years together to be heard, and therefore,
the creditor tries every way out of the-
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-court to settle this as far as he can, Parti-
cularly when immovable property is in-
volved, we will have to simplify our laws
for the realisation of assets by the banking
-system. )

My friends say, nationalisation without
association of workers and without their
being represented on the Board has no
meaning. I entirely agree. Can I ask hon.
‘members to prepare a scheme of participa-
tion by workers? In a unit like Kalamas-
sery where Mr. Stephen is one of the
leaders there are 19 wunions. I do not
know how any one of them can be put cn
the Board or how any one of them can be
involved in the floor level. This country
seems to be peculiar in some respects and
what applies to the rest of the world Jdoes
not apply to us. If hon. members give
suggestions as to how to implement it, I
shall be grateful. I accept in principle that
the workers must be associated.

SHRI ATAL BIHARI VAJPAYEE:
The scheme is there. You can ascertain
the representative character of a union by
secret ballot. Whoever commands mujo-
rity support should be given representation
on the board,

SHRI T. A. PAI: That would hold good
-even for recognition of a union. I do hope
the Labour Ministry will be able to o
something and we will solve the problem
of having one union for one industry as
representative of the workers. Wherever
it is possible for us to do so in our minis-
try, we shall certainly try to experiment
right from the floor level upwards, It is
a continuous experiment. No :ountry has
got a ready-made solution, I entirely
agree that involvement of people at all
stages is more productive than their aliena-
tion.

With these words, I commend the Bill.

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
acquisition of the undertakings of the
Alcock Ashdown Company Limited for
the purpose of ensuring rational and
co-ordinated development and production
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of goods essential to the needs of tne
country in general, and defence depart-
ment in particular, and for matters con-
nected therewith or incidental thereto,
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We take up clause-
by-clause consideration, There are no am-
endments to clause 2. The question is:

“That clause 2
Bill.”

stand part of the

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—(Undertakings of the Company
1o vest in the Central Government)

SHRI D. K. PANDA: I beg to move:
Page 2, line 15,—

after ‘“company” insert—

“which includes the ownerchip, con-
trol and management of the company,”

(1

1 have categorically mentioned ‘‘owner-
ship, control and management” and I
request the Minister to accept it.

SHRI T. A. PAI: I am not accepting it.
It is a superfluous amendment because the
company has already gone into liquidation.
I am only acquiring the assets,

MR. CHAIRMAN: I will now put am-
endment No. 1 by Shri D. K. Panda to
the vote of the House,

Amendment No. 1 was put and nega-
tived.

MR. CHAIRMAN: The question is:

““That
Bill”.

clause 3 stand part of the

The motion was adopted.

Clause 3 was added to the Bill.
Clauses 4 to 6 were added to the Bill.
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Clause 7—(Payment of amount.)

SHRI MADHU LIMAYE: I beg to
move:

Page 3, line 22,—

for “equal to the sum of rupees one
crore”

substitute ‘“not more than rupees ten
lakhs,” (5)

SHRI SOMNATH CHATTERJEE
{Burdwan): I beg to move:

Page 3, line 22,—

for “equal to the sum of rupees one
«rore”

substitute *“of rupees ten lakhs”. “9)
Page 3, ling 31,—

“for meeting all outstanding liabilities
to the employees of the Company and
then” (10)

Page 3,
after line 35, insert,—

“(4) For the purpose of distribution
of the amount referred to in sub-section
(1), the Court shall adopt such proce-
dure as it may deem just and proper, So
that the same may be completed within
one year of the date of deposit of the
amount in Court”, (11)

Amendment No. 9 is with regard to the
amount that is to be paid. The hon.
Minister has said just now, if I have
understood him correctly, that the amount
has been arrived at on the basis of the
price that would have been offered at the
auction that was going to be held. 1t is
not fixed on the basis of the fixed asscts
‘or current assets, nor even on the basis of
the amount advanced by the bank, name-
ly, Rs. 170 lakhs, based presumably on
the valuation of the bank, but on the
basis of the price that would be offered in
the auctions, What was the material avail-
able to the Government to decide what
would be the amount that would be
offered at the auction that was going to
be held? If I may say so with respect,
this is an absurd standard which is being
adopted. If one goes on the basis of the
fixed assets or current assets minus liabi-

lities for fixing the compensation, one can
understand it. After the recent amend-
ment of the Constitution it is well-settled
that the courts cannot go into the ade-
quacy of the amount. But you do not
take the valuation of the mnationalised
bank, you do not go on the basis of the
balance sheet; you go on the basis of the
auction price that would have been offered.
1 submit there is neither any standard nor
any principle in this fixation. This is an
ad hoc fixation of the amount and I (hink
the Government has no right to play with
the people’s money.

Sub-clause (3) of clause 7 refers to how
the amount which will be deposited in
court will be utilized for meeting the
liabilities of the company in relation to
the secured and unsecured creditors. In
order to clarify the matter fully, in order
to safeguard the interests of the workers,
I am providing in my amendment No. 10
that this amount shall be utilized first for
meeting all the outstanding liabilities
towards the employees of the company
and then among the creditors who are
secured or unsecured. It may be said
that they are outstanding dues to the em-
ployees and, to that extent, they are in
the category of unsecured creditors. But
I want to make it clear that the liability
towards the workers will be discharged
first and then only the liability towards
the others.

My amendment No. 11 says that the
court will have power to fix its own pro-
cedure for the purpose of regulation of
the amount. I find, in sub-section (3) of
clause 7, it says:

But nothing has been said as to what
procedure is being evolved. Who will be
the petitioners? No petitioner will be
there. The Judge himself will go and
1ssue notices to the persons? At least, you
give the power to the Court to evolve its
own procedure. Otherwise, the Civil Pro-
cedure Code will not apply. There may
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be difficulty. You makg it clear that the
Court may adopt its own procedure, A
time-limit should be provided, as I have
said in my amendment that within one
year, the entire procedure should be com-
pleted.

SHRI C. M. STEPHEN: May I seek a
clarification from the hon. Member? The
liabilities of the company towards work-
ers have been estimated at Rs. 63 lakhs.
My hon. friend is now asking for inserticn
of amendment to the e¢xtent that only
Rs. 10 lakhs should be given. Does it
mean that he is pleading that workers may
lose to the extent of Rs. 53 lakhs? Rs. 63
lakhs is their claim. Hec wants that the
amount of Rs. 1 crore should be reduced
to Rs, 10 lakhs which means that workers
may lose to the extent of Rs. 53 lakhs. Is
that what he is pleading for?

SHRI SOMNATH CHATTERIJEE:
There is no provision in the Bill for mak-
ing the payment to workers, in the first
instance, at all. I am trying to make it
clear. Therefore, if you are not accepting
my amendment of Rs. 10 lakhs, then ac-
cept this amendment and say, out of
Rs. 1 crore, Rs. 63 lakhs will go to work-
ers. Why are you not accepting this
amendment?

SHRI T. A. PAI: Sir, the presumption
that the amount of compensation has been
fixed in relation to tendered amount at
the High Court, what is offered in the
Bill, is perhaps not correct. We never
meant that. I only said that we will not
have realised more than that. It is on the
basis of valuation of all the assets, in-
cluding the written down value of the
fixed assets, the market value of free-hold
land, the condition of plant and machi-
nery and the value of other assets. After
all these things were taken into considera-
tion, we found that Rs. 1 crore was rea-
sonably enough.

Now, as regards the other argument
that Rs. 1 crore is reasonable provided
you make it payable to the workers or.
otherwise, fix it only at Rs. 10 lakhs, it
only means that what my hon. friend is
suggesting in his amendment is rather very
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strange. So far as we are concerned, we
are only pointing out that the statusory
liabilities, including the liabilities to the
workers, come upto Rs. 63 lakhs. Therc-
fore, out of the compensation that we
give, this amount will go to meet all those
liabilities. what he is suggesting is the
incorporation of another principle, that is,
forget about all others, out of the l'abi-
lities, the liability to workers must be met
first. I am sorry I cannot accept the
amendments. Whatever the provisions of
law, as they exist today to look after the
priorities, we stand by them.

MR. CHAIRMAN: Now, I am putting
amendments Nos. 5, 9, 10 and 11 moved
by Shri Madhu Limaye and Shri Som-
nath Chatterjee to the vote of the House.

Amendments Nos. 5, 9, 10 and 11 were
put and negatived.

MR. CHAIRMAN: The question is:

“That Clause 7 stand part >f the
Bill.” J

The motion was adopted,
Clause 7 was added to the Bill.

Clause 8—(Management and Administra-
tion of the Undertakings.)

SHRI D. K. PANDA: I beg to move:
Page 3, lines 40 to 42,—

for—

“and such person or body of persons
shall carry on the management in ac-
cordance with such regulations as may
be made by the Central Government in.
this behalf.”

substitute—

“and workers” representatives of the
said company; and all such representa-
tives of both Central Government and
the workers’ representatives shall jointly
carry on the management with equal
rights of management in accordance
with such regulations as may be made
by the Central Government to ensure
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effective participation of workers in the
management at all levels including shop
level.” (4)

SHRI MADHU LIMAYE:
move:

Page 3, line 41,—

I beg to

after ‘“‘persons” insert—

“including two representatives of the
workers of the said company elected by
workers through secret voting”. (6)

MR. CHAIRMAN: Then, therc are
amendment Nos. 12, 13 and 14 ;iven
notice of by Shri Popatlal M. Joshi.

Does he want to move them?

SHRI POPATLAL M. JOSHI: Yes.

MR. CHAIRMAN These amendments
have been rcceived very late at 2.35 p.m.
According to the rules, these amendments
should not be allowed. 1 was not in
favour of allowing them. But the Minis-
ter wants to accept these amendments,
He has also written that he is going to
accept his amendments, This is becorning
a practice......

SHRI S. M. BANERJEE (Kanpur):
On a point of order, Sir.

MR. CHAIRMAN: When I am on
my legs, what point of order you have?

I am allowing these amendments us a
special case. But I have to say that this
has become a practice. I request all
the hon. Members of this House not to
! send their amendments late because it
embarrasses the Chair so much and in
future, please be careful to send vour
amendments in time: Because they have
not been circulated, the hon. Member
may please read them.

SHRI S. M. BANERJEE: 1 do not
fnind his giving the amendmtnts, But
it is said that the amendments werc given
at 2.30 p.m. and now it is quarter to Six.
We do not know what his amendments
are and as to what their implications are.

2572 LS—9

SHRI SOMNATH CHATTERJEE:
You may shorten the time, but the copies
of the amendments should be snpplied to
members. Otherwise, the House may
discuss the amendments without knowing
them. ‘

it wz fagry At < 7 et
Y, wF e /I AT g | wdsHe ",
BT »T, e BT S 1T F AT AT
TO g wger 3 o7 w e i
F7 fmar, wg Far Fr GG AIAATE
sopaf w1 Y, A e @Y g
wa wmer § ol wgar ) afer 9=
FRE K WA qF AT H I AT AT
FEm az wiar agm, defhe wwm
TEFFERA. oL

w5t gaw fagrd aEr o AfEa

HAT WYY A I a7 g A faar ?

awafq wgea « TR w77 fF ag
ZHHT AIAA 7T TE & |

SHRI POPATLAL M. JOSHI

(Banaskantha): I move:

Page 3, line 36,—

after “The” inscrt “whole or part of
the” (12)

Page 3, line 37,—

for “shall” substitute—

“may, on such terms as the Ceniral
Government may determine, be trans-
ferred to and vested in a Statec Gov-
ernment or agency nominated by itself
or by that State Government or” ( 13)

Page 3, linc 38,—

after “including” inseri—

a3 Statc Government or agency
nominated by itself or that State Gov-
ernment or”’ (14) .

MR. CHAIRMAN: T have allowed

him to move them.

-
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&t TREaT mheAl (geA)
MR GIHIT &7 THC Tg1 Far ar
39 a7 AW FT GEeqT & 7

awwfs 92RT 99 =T gw
Y 1 39 T feaTge T |

SHRI SEZHIYAN (Kumbakonara)
What are their implications?

SHRI SHYAMNANDAN MISHRA
(Begusarai): These amendments bave
been moved by a private member, The

Government can come forward with an
amendment at any stage but that ‘s not
open to any private member. It cannot
come like this. This privilege belongs
only to the Government and not tv a
private member,

SHRI T. A. PAI: I bow down to what
you have said. I do not, therefore, wish
that you are embarrassed and I am ask-
ing the Member not to press his amend-
ments so that there may not be any con-
troversy, 1f necessary, 1 myself will
move it

MR. CHAIRMAN: I have allowed
him to move and he has moved. Whether
he is pressing them or not, that will be
seen at the time of putting them to vote.

Now, Shri Panda.

SHRI D. K. PANDA (Bhanjanagar):
Sir, the workers in the factory have been
taking great interest to set right the man-
agement and also to see that there is in-
creased production. They have pointed
out all the fraud played by the manage-
ments and they have brought out every-
thing regarding those persons like Mr.
Mundhra and others connected with the
administration and management. Now
also they have sent reports not only to
the Government. ...

MR. CHAIRMAN: Only speak on
your amendment, please.

SHRI D. K. PANDA: 1 am speaking
on my amendment. Sir, valuable sug-
gestions have been made by the workers.
Though we have got a small union there
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and the INTUC is also having one union
there, all those unions, irrespective of
party affiliations, have been sending all
these papers. They have given one paper
regarding the economic viability of the
company. So, they have given the details
therein, And how many orders have been
placed with this company? Instead of
prosperity of the company, these peopls
who managed the company looked for
themsclves and company’s prosperity
inter alia means the prosperity for them-
selves. This is the position. That is why
this thing has happened. They have given
80 many facts and figures. My only re-
quest to the hon. Minister is this. At
Jeast let him set an example in this case
for taking action right from the btegin-
ning. Let him accept this amendment of

mine. Let him accept it at lcast on prin-
ciple. I ask, why should you not imple-
ment it from the very beginning? We

have had so many failures. Let not such
failure be there this time also. Why can-
not you at least this time c¢nsure the
partnership  from the very beginning?
This is my plea. Why do you leav e it to
some officers to run it? That is my whole
point.

=Y 7y feom: awmfa #@iEa,

AR #fu® w3 T/ g § 1 T@W
Far g & fr megd ¥ sfafafa a3
& foy gw dT &, A wfafafa g, @
&1 foviy &7 far smo ? A dawA
F g & 7 e ARV -
gt & Fgr w17 § o #r A
¥ gl AT @I g N RawW & AW 7
moq & wfafafy amag 230

MR. CHAIRMAN: Mr,
about your amendments?

Joshi, what

SHRI POPATLAL M. JOSHI. [ am
not pressing my amendments.

SHRI DINESH JOARDER (Malda): T
want to know what will be the fate of
these amendments?
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MR. CHAIRMAN: At the time of
voting you will know what will be the

fate.

SHRI SEZHIYAN: Sir, once the amend-
ment has been moved, it becomes the
possession of the House. The leave of
the House must be taken for withdraw-
ing the amendment,

MR. CHAIRMAN: That will come.

SHRI SOMNATH CHATTERJEE: I
rise on a point of order. Under Rule
87, an amendment moved may, by lcave
of the House, but not otherwise, be
withdrawn, on the request of the Mcm-
ber moving it. The point is, he has not
asked for the leave of the House to
withdraw it. (Interruptions) He has not
asked for the leave.

MR. CHAIRMAN: You see, I have
not taken the vote. After he says that,
I will take the leave, not before.

Unless he says whether he is movings
or not or unless he says that he is mov-
mg, I cannot take the vote of the House.

SHRI RAMAVATAR SHASTRI: He
has already moved.

MR. CHAIRMAN: Then, I am putt-
ing amendment Nos. 4 and 6 moved by
Shri D, K. Panda and Shri Madhu

Limaye together to the vote of the
House.
The question is:......

SOME HON. MEMBERS: We want a
Division on this.

MR. CHAIRMAN: Should I order a
Division on both amendments—Nos. 4
and 6?

SOME HON. MEMBERS: We want a
Division on both the amendments,

MR. CHAIRMAN: All right. T shall
put both the amendments separately. 1
shall first put amendment No. 4 moved
by Shri Panda.

The question is:
Page 3, lines 40 to 42,—

for “and such person or body of
persons shall carry on the manage-
ment in accordance with such i:gula-
tions as may be made by the Central
Government in this behalf,”

substitute—*"and  workers’ represcn-
tatives of the said company; and all such
representatives of both Central Govern-
ment and the workers’ representatives
with equal rights of management
shall jointly carry on the management
with equa! rights of management
in accordance with such regulations as
may be made by the Central Govern-
ment to ensure effective participation of
workers in the management at all levels
including shop level.”(4)
The Lok Sabha divided:
Divisioa No. 14] [17.58 b,

AYES

Bade, Shri R. V,
Banerjee, Shri 9. M.
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri S. P.
Chatterjee, Shri Somnath
Chowhan, Shri Bharat Singh
Dutta, Shri Biren
Gupta, Shri Indrajit
Joarder, Shri Dinesh
Limaye, Shri Madhu
Pandeya, Dr. Laxminarain
Ramkanwar, Shri
Sezhiyan, Shri
Shastri, Shri Ramavatar
Singh, Shri D. N.

NOES
Ambesh, Shri
Arvind Netam  Shri
Azad, Shri Bhagwat Jha
Barupal, Shri Panna Lal
Basumatari, Shri D.
Bhagat, Shri B. R,
Bheeshmadev, Shri M.
Bist, Shri Narendra Singh
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Brij Raj Singh-Kotah, Shri
Chandrakar, Shri Chandulal
Chavan, Shri Yeshwantrao
Dalbir Singh, Shri

Darbara Singh, Shri

Das, Shri Dharnidhar
Dhamankar, Shri

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Godara, Shri Mani Ram
Gotkhinde, Shri Annasaheb
Hari Singh, Shri

Jagjivan Ram, Shri

Josi:i, Shri Popatlal M.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.

Kailas, Dr.

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kasture, Shri A. S.

Kedar Nath Singh, Shri
Kinder Lal, Shri

Lakkappa, Shri K.
lLakshmikanthamma, Shrimati T.
Laskar, Shri Nihar

Mahajan, Shri Y. S.
Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B. P.

Mishra, Shri Bibhuti

Mishra, Shri Jagannath

Modi, Shri Shrikishan
Nahata, Shri Amrit

Negi, Shri Pratap Singh
Pandey, Shri Krishna Chandra
Panday, Shri Sudhakar
Panigrahi, Shri Chintamani
Parashar, Prof, Narain Chand
Partap Singh, Shri
Patil, Shri E. V. Vikhe
Peje, Shri S, L,
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Peje, Shri S. L.

Raghu Ramaiah, Shri K.
Ram Dhan, Shri

Ram Swarup, Shri

Rao, Dr. K. L.

Rao, Shri P. Ankineedu Prasada
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Sadhu Ram, Shri

Saini| Shri Mulki Raj
Samant2a, Shri S, C.

Sathe, Shri Vasuant

Satpathy, Shri Devendra
Shafce, Shri A.

Shafquat Jung, Shri
Shuhnawaz Khan, Shri
Shailani, Shri Chandra
hankuzranand, Shri B.
Sharma, Shri Nawal Kishore

Shastri, Shri Sheopujan
Shenoy, Shri P. R,

Shivnath Singh, Shri

Siddheshwar Prasad, Shri

Sinha, £ri Dharam Bir

Tayyab Hussain, Shri

Tiwary, Shri D. N.

Tula Ram Shri

*Vajpayee Shri Atal Bihari

Yadav, Shri D. P.

MR. CHAIRMAN: The result** of the
division is: Ayes: 15; Noes: 81.

The motion was negatived.

MR. CHAIRMAN: I shall now put
amecndment No. 6 moved by Shri Liinaye
to vote.

Amendment No. 6 was put and nega-
tived.

*Wrongly voted for NOES.

**Shri Atal Bihari Vajpayee also recorded his vote for AYES.
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MR. CHAIRMAN: As regards aniend-
ments Nos. 12, 13 and 14, has Shri Po-
patlal Joshi leave of the House to with-
draw them?

SEVERAL HON. MEMBERS: Yes.

Amendments Nos. 12, 13 and 14 were,
by leave, withdrawn,

MR. CHAIRMAN: The question is:

“That
Bill".

clause 8 stand part of the

The motian was adopted.

Clause 8 was added 1o the Bill.

Clause  9—(Penalties.)

SHRI MADHU LIMAYE: I beg to
move:

Page 4, line 16, add at the 2nd—

“and if they are directors of the
said company they shall be punishable
with imprisonment for a term which
may extend to two years and with
fine”. (7)

MR, CHAIRMAN: I shall now put
this amendment to vote.

Amendment No. 7 was put and nega-
tived.

MR. CHAIRMAN: The question is:

“That clause 9 stand part of the

Bill”.
The motion was adopted.
Clause 9 was added to the Bill.
Clauses 10 and 11 w:-re added to the
Bill.
Clause 12—(Power to make regulations)

SHRI MADHU LIMAYE: I %eg to
move:

Page S, for lines 11 to 20, substitute—

“(2) These regulations shall have
effect in the first instance for n period
of three months within which thev
shall be placed before the Houses tor
ratification, and if the Houses agree to

ratify them with or without modifica-
tion they shall continue in force; so,
however that any ratification with mo-
dification or non-ratification shall be
without prejudice to the validity of
anything previously done under the
regulations”. (8)

qamfa AQw F wwgar 4
a&Y oY 37 GMeT FT AT A 74w 317
7% v fagrs &Y <@ § fe
ey oY fraw &Y amaifraa #73 & a9
A R AT AETAT €AY AT FI
aaRT 7 31 & e gelwa war
2 AT AEAT FTAT qedr g W Tt ¥
taz g w AP famar 1 gl
¥ g9 avg F' 0w g WY HY T@Ar
a1gr g1 1 fagrs agea & A A qT@
qqeT X F A0 fAm o am
FAY & fa¥ wmAT wwaT Ay @Y
frara & & 339q &Y FAT AT |
g F'm fF gt S zaEr M
qq

it wew fagrd Tt : wregET,
gsa1 gata &, wra faar sa
18 hrs. ]

SHRI T. A. PAI: T am sorry 1 am
unable to accept it.

MR. CHAIRMAN: I shall now put
amendment No. 8 to vote.

Amendment
tived.

No. 8 was put and nega-

MR. CHAIRMAN: The question is:

“That clause 12
Bill”.

stand part of the

The motion was adopted.
Clause 12 was added to the Bill.

Clause 1, the Enacting Formula, (he
I'veamble and the Title were added 1
the Bill.

SHRI T. A. PAI: I move:
“That the Bill be passed”.
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MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

ft ®ITate onwt  (qzT)

guafa off, agi g9 sT ¥ 37 g 0%
A fear § & daww Wk dwerew
FrHT & A W AT G EFEN 1971
& A FTA FQ @ & 37 570 F awEr
g HA & FAY, AR TG qAEAE F
YA ME sT FwETFA A
TR F ST AN TITAA 9,000%0
g Fafasi ¥ Ao wmdo Ao
AT 97 & F yarfaw IAE dA
forar qr o Sy a0 w0 o F
ot @ e s 3g wwar gfeame
§aTT HIET AT A | 3@ A WA wAS
T fedft #Y 33,500 %o FoT o
Fifs ag Tad gawud WY T3 § A7
AT FreeT N @R E | T g ¥ IgA
67,000 §o TF qFIA & AT 9 FYAT
¥ fraer wk Sy agie frar ) a1 &
argar g fr 7 woal #1 97 & age
AT | A A FIGAT F FAT qTA AT
WY ST a9 § ag +X F wagd
93 2 fear arr WYX oF WY §AT AT
; aws & wfewt B 7@ fzor aqmr
ifgdr

MGIPND—L—2572—1010.
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Fhaaag g fr weor ame,
T F W aar W foy W gw
TIA A 2R § @ § 39 aww @it
¥ fgam gwed wam wd 1 W
favrs & f o7 o< gwEr Swg,
R IA RN Al R e a s aw
A A AT A AgA F X,
TFmr i fow &0 & W &), IwL
TFAT FT AN A udr frdew #

SHRI T. A, PAI: My responsibility is to
deposit fhis amount in the court. So far
as the other offences that the party seems
to have committed against the persons or
any companies or against labour are
concerned, we shall certainly see that the
Government take necessary action,

MR. CHAIRMAN: The question is:

“That the Bill be passed”.

The motion was adopted.

18.05 hes,

The Lok Sabha then adjourned il
Eleven of the Clock on Friday, Decem-
ber 7, 1973/ Agrahayana 16, 1895 (Saka).



